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12 hrs. 

CALLING AT'l'ENTION TO MATTER 
OF mtGENT PUBLIC IMPORT-

ANCE 

Death Of ShrI DeeD Dayal Upac1hyaya 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): The hOD. Minister who 
has to reply to my lIlotice is not here. 

I call the attention of the MInister 
of Home Affairs to the following mat-
ter of urgent public importance and I 
request that he may make a statement 
thereon:-

'The tragic death of Shrl Deen 
Dayal Upadhyaya, President of the 
J'3.n Sangh.". 
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Upadhllalla (C.A.) 
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THE MINISTER OF PARLIAMEN-
TARy AFFAIRS AND COMMUNI-
CATIONS (DR. RAM· SUBHAG 
SINGH): He is in the Rajya Sabha 
and he will be coming IIClOn. 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER 
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): He will 
be here in a minute. 

DR. RAM SUBHAG SINGH: Any-
how, I shall read out the reply. 

Shl-i Deen Dayal Upadhaya Presi-
dent of Bhartiya Jana Sangh, was 
found dead near Mughalsarai Railway 
Station in the early hours of Febru-
ary 11, 1968. The U.P. Police are in-
vestigating the circumsatnces of the-
tragic death of this eminent public lee.-
der who had made a notable con-
tribution to the political life of the 
country. The Central Government 
made the services of three experts in 
forensic science available to the in-
vestigating authorities On 12th Feb-
ruary, 1968. At the request of the 
Chief Minister, Uttar Pradesh, it has 
now been decided to entrust the in-
vestigation to the Central Bureau of 
Investigation and a D.I.G of the Bureau 
Is proceeding immediately to the 
scene of occurence. The House will 
appreciate that notwithstanding the 
deep anxiety felt by large number of 
people it is not possible for me to say 
anything at this stage about the cause 
Of Shri Upadhyaya's death. 
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THE MINISTER OF HOME AF-
FAIRS (SHRlY. B. CHAVAN): ~y 
I explain the point? There is one thing 
that we shall have to \Klderstand very 
clearly. These investigationS are to 
be made under the Criminal Proce-
dure Code. There cannot be double 
investigation; there cannot be many 
investigations, and these investigations 
have normally to be lKldertaken by 
an authority which is responsible for 
law and order. 

In this matter, tke senior UP oftIcers 
had already undertaken investigation&. 
But I say the feeling in this House 
that the Central Government alIo 
should take interest in this matter. I 
was very pleased to find that the Chief 
Minister of UP was also thinking oa 
the same lines. When I talked to biID 
last night, he said that he would wel-
come some representative Of the CBr 
taking over the investigations. So, R 
.senior officer Of the CBr has beeD 
nominated, and he w'ill immediately go 
there, and the team will investigate, 
and the ofllcers there will also helP 
him; it will be a single team for in-
vestigation. Let there be n"O mis-
understanding about it. 

I could very well understand the 
hon. Member's anxiety and his feeling, 
and in fact, all of us share that feelinZ. 
But till the investigations are com-
plete, it will be very difficult for me 
to express any opinion about the cause 
.of the death. 
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SHRI Y. B. CHAVAN: Naturally, 
all those things can be looked after, 
once the investigations disclose the 
facts. It is only then that this ques-
tion would arise. Supposillg there are 
some steps that the railways will have 
to take, naturally they will have to 
take the necessary steps. 
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SHRI Y. B. CRAVAN: This 11 • 
suggestion. 

MR. SPEAKER: Shri P. K. Deo. 
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SHRI Y. B. CHAVAN: If the sug-
gestion is that we should ~i ~ security 
protection to ell he members cf all 
the political ~es  I "ould say th'at 
certainly those who ask fOr protection 
can be prOvided with it. ' 
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MR. SPEAKER: He has said that 
it will be considered. 

SHRI P. Ie. DED (Khalahandil: 
Without putting any question which 
DllIY aftect the investigaions, I wpuld 
like to know whether an time limit 
has been i ~ by which' the report of 
the investigation will ibe available to 
the House? 

SHRI Y. B. CHAVAN: Since it is 
such an importaDt ~  na~urally it is 
!lXPected that it will be "err e ~ i
tiously dealt with. But it will be 
verY'di#\cUit to say that we should fix 
a time limit fOr the sub~ion of the 
report. .... 

SHRI NATH PAl (Rajapur): But it 
should be :taSter than in the case of 
Kairon's murder. 

SHRI Y. B. CHAVAN: I hope so. 
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SHRI Y. B. CHAVAN: The Hon. 
Member is going into SDlne of the de-
tails. I cannot say any thing about 
¢hat matter unless the investigations 
Iml CQIllPl¢e. 

MR. SPEAKER: nmt is exactly the 
point to be inquired mto now. 
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MR. s?i:AKU: As I $IUd 1esterday. 
I have re ei ~ a r'J!lIll:ler of JlQtices 
ofadjourrunent motiolU. Naturally 
we C'&nnot take up all of them. 


